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Date of Order 

13.8.,97 

Orders 

oA No,63£97 
Vice Chi;lil man (1) 

Mr. B.N.Purobit, proxy for 
Mr. P,V. Ca11a, counsel for the applicants 
Mt. M. Rafiq, counsel for respondents 

The learned counsel for the applicant states 
th~t main body of the applicants• ~ssociation bas 

already filed a petition before Principal Bench of 
the Tribun~l and an interim relief has also been 
granted therein. In view of thiS, the applicants 
now do not pr~ss this OA here and want to withdraw 
it. The applicants are:, there:fore, a.llowed to '.rJithdraw 

this oA, \-.thich is dismissed as witMrawn. 
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